2. It is seen from the grounds of the application that the-
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Upon hearing Mr.B.C.Sinha, ld.bounsel appearing for  th

applicant and HMs.U.Sanval, ld.counsel appearing for the responden?s

and on going through the contents of the application, it is found thét

the case was original posted on 11.6.03. But unfortunately neither the

applicant nor his counsel was present on that date and as a reﬁuit

thereof the application was dismissed for default.

applicant could not come on the date of hearing because his wife 'w%;
seriously. 111 and was completely bed-ridden. There was no other aduft
member in his family to look after her. Therefore the husband ~had éo
remain at the bed éidé of his wife. Mr.Sinha, ld.counéel for tﬁe
applicant has.submitted fhat since he required some instruction fr&m
his client and due to his absence he could ﬁot get fuliy prepared wi%h

the case and as a result the application was dismissed for default.

3. No  reply has been filed by the respondents in this

application. Therefore all the allegations are accepted,

4, Accordingly we recall the order dated 11.6.03 and direct fhe

matter to be restored to its file and number. The

hearing on 25.11.04.

5. The MA therefore stands disposed. of.
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